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FOTJRIEENIII KERALI\ LEGISLITIIVE ASSEMBLY

NIM'TEENTH SESSION

BT]LLETINPIIRT- tI

Mardt 13, 2020.

No:871

Thc KeralaAppropriation (N6.2) Bill, 2020

Recommendation bf the Governor

The Govemor has made necessary recomniendation.under

Article 207 (I) of the Constitution of India in respect of the

above Bill.

.S. V. Unnihishnan Nair
SccFaary


